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N THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
" AT HYDERABAD o

O.A. 455/94 Date of decision: 6.5.97
Between:

1. G. Gangaiah

_ 2. G. Kailasam

3. Democfatic Yough Federation
- of India,

Chittoor District Committee,
Présigent, NV Sivanandam, e Appl icants

And

1. General Manager,
South Central Railway,
Rail Nilayam, Secunderabad.

2. Dy. Chief Mechanical Engineer.
Carriage Repair Shop, :

Tirupathi.
? UCarlrisge Repair sfiop,”

'Thirupathi, Chittoor. «+s+ Respondents
sri P.Sri@har Reddy cos Counsel for applicant
Sri V¢ Rajeswarlhab, ACGSCl ' cee caunsel fof respondents
CORAM - . : I

HON'BLE SHRI RA, RANGARAJAN, MEMBER (ADMINISTRATIVE)
HON * BLE SHRI B.S JAI PARAMFSWAR. MEMBER (JUDICIAL)

J‘U D G E M E N T

(Per Hon'ble Shr& R. Rangarajan, Member (Admve.)

None for thewapplicant. Shri V.Rajeswar Rao for the
respondents. | | “ *
2, There are three applicants in thig Q,g. It is stated
that applicants 1 andlz are umemployed youths and they are
challenging ﬁhe recruitment notificatiom for the post of
Skilled Artisam dated 17.3.93. Applicant No.3 is reported to be
represeﬁfative of the Democratic Youth Fedération of Inéia,

Chittoor District Committee, Tirupathi. This Federation,
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though states thati it is expfégzgtthe cause of unemployed
youth, the eligibility of that applicant to associate

ia this O.A..is not clear, However, as the joimt applicatiom
had already been allowed, we do not make ary comments in
this conrnectiom. !The main contentions oflthe applicants

in this OA are as followas-

(1) The i?pugned notification dated 17.3.93 does.
not indicate the number of vacancies to be filled.

{2 Tha nnti{ Ffimbkdnn danm nni 2.2t .

reserved for SC/BT/?hysically Handicapped and Backward Class.

Hence it has not followed the Mandal Commission Rule providing

for 27% reservation for Backward Class candidates.

(3) The respondents cannot limit their requisition
only to the Chittoor Employment Exchange and it should have
been given vide publicity.

(4) The post? itlelf were not created and hence the
notifioation for filling up the posts is irreqular.
3. In view of the above reasons this OA has been filed

|
for setting aside the impugned notification for recruitment
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notification dated i7.3.93 and for a consequential direction
to respondents to issue valid employment notice.dulj reserving
postsfor“sc/ST/Ex-ﬁervieemen/hackward_CIess; as provided
for in the COnstitotion. :
4. . A reoly hasbeen filed in this O.A. The main points
to be noted in the Jeply ate:- |

(1) The Mandal Commission Report was to be implemented
as per the Board's letter with effect from 8,9.93. The
impugned notitication was issued on 17.3.93, earlier to the
notification of the heilway Boa:d for implementation of.the

Mandal Commission Report. Hence the applicants herein eannot
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impugne the notification proceedings on the basis that
the reserfation for Backward Class 13 not provided in
the notification. ?qrther‘the reguisition placed on the
'Employment Exchange-clearly statesrthe sc/Sf candidates
t6 be supplied to fulfii ﬁhe,obligationé of reser?ation.

Hence they ¢annot say that the notification was isswed
without considering the constitutional provision® As

the posts are safety posts there is no reservation for

. Physically Handicapped.

(2) The assessment of the vacancies for increasing
the units from 70 to 100 was done at the zonal level of the
Railways and proper concurrence was obtained from the

Associated Finanee. Hence it cannot be stated that the

POSLS Weie UL ClreaLed auu cae NUT1E1Cativl AAS LU DE
set aside. The concurrence itself is sufficient to Qo
in for reeruitment as‘the‘lead time for recruwitment is high.

{3) As per the instructions in vogue only the employ-
ment exchénge governing the Workshop is to be addressed for
the purpose of sponsoring candidates. In‘the present case
the proper emﬁloyment exchange addressed is Chittoor
Emplqyment Exnhénge and hence that Exchange was c¢ontacted for
séonsofing candidates. Hence it caﬁnot be stated that
taking sponsorship only from Chittoor Employment Exchange
is incorrect or irregular, |

(4) while approaching the Employment Exchange at

Chittqor necessary details in regard to the number of
vacancies t§ be filled, the number of reserved candida;es
to helsupblied and such ogher details were given.l As it
was ntﬁ an open notification the details were not known to
the applicants and hence they approached the T;ibunal without
proper details. -Hence the allegatioa that thg number of
recruitees and other details were not given in the noti-

fication and hence it is void, is not a tenable contention.
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A(S) R-2 has approved the notificagion and alsp
approved the proposal for placing 1ndeﬁt on the Chittoor
Employment Exghange for sponsorship of candidates;

R=2 ﬁas the competént authority sorfar as recruitment in
the workshop is cpncerned as per the requi;ement and |

hence his competency cannot be questioned.

5. No rejoinder has been filed in this 0.A. The

force. We do not find any irregularity in issuing the
1mpugn¢d proceedings. The allegations of the applicaﬁts
are only vague. _T?osg.allegations cannot be a reaéon-
fo; setting aside the impugned not;fication, We do not

find any merit in this O.A. Hence the OA is dismissed.

+S°Jal Parameswar R. Rangarajan
~ Member (J) Member (A)
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